
IN THE CENTRAL ADMINISTRATIVE TRII3UNAL 
AHMEDABAD BENCH 

O.A. No. 531/93 
x)c,p(z?c 

DATE OF DECISION 1-2-1994. 

Shri Kanubhai Ranchhodbhai 

Shri P.B. Sharma 

Versus 

Union of India and Others 

Shri Akil Kureshi 

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

I. 

CORAM: 

The Hon'ble Mr. N.B. Patel 	 Vice Chairman 

he Hon'ble Mr. K. RarnarrtoOrthy 	 Meiyber (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the J'udgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Shri Kanubhai Ranchhodbhai 
Conservator of Forests 
Vadodara Circle, 
Satyen Building, Raopura 
V ad oda ra 

Advocate 	Mr. P.B. Sharrna 

Versus 

The Union of India 
Ministry of Forest and EnviDonment 
C.G.O. Complex, Lodhi Road, 
New Delhi 

The State of Gujarat 
Notice to be served thr ;ugh the 
Secretary to the Government of Gujarat 
Forest & Environment Deptt., Sachivalaya 
Gandhinagar. 

The Principal Chief Conservator 
of Forest, State of Gujarat, 
lst Floor 40, Annexe Building, 
Raopura Vadodara. 

Applicant. 

Respondents. 

Advocate 	Mr. Aldi Kureshi 

ORAL JUDGEMENT 

In 

O.A. 551 of 1993 Date: 1-2-1994. 

er Hon'ble Shri N.B. Patel Vice Chairman. 

Copy of the order disposingthe applicant's representa-

tjon may be taken on record. 

Pursuant to our order dated 11-1-1994, the representation 

of the applicant against adverse remarks is already disposed of by 

order dated 31-1-1994,It is stated on behalf of the State Government 



that the decision taken on the applicant's representation is 

already despatched to the applicant. A copy of the decision is 

furnished to !the applicant's learned advocate Mr. Sharma. 

In view of the decision taken on the representation of the 

applicant, Mr. Sharma seeks permis. ion to withdraw the present 

O.A. with liberty to file a fresh O.A. against that part of 

the decision by which the applicant may feel aggrieved. 

Permission granted with liberty as prayed for. Application 

stands disoosed of as withdrawn. No order as to costs. 

:9 
( 

(K. Ramarnoorthy) 	 (N.B.Patel) 
Member (A) 	 Vice Chairman. 



	

CETPL 	 - 

pppppp  (7 	•'9lC.iDfl Uo 
- f 	 -- - 	I— - 	-- - 

C .d 
0 	: 	- T- s'2: 	- 

r 	.:L_oi ijje 	to 
ta]ce 	and thn D :a Pco -d 
Room 	(cijr) 

0ouncr;io. 

Sectjorr 	:/:rt-•:--- 



I 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	
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Al NEW DELHI 
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PART A B & C 

0. DESCRIPTION OF DOCUMENTS 
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Submitted 
	 C ,i-T /JLidic:dJ. section. 

Original Petition No 

of ,  

i'1iscellaneous Petition No 

of 

hri 	 t(J 	 t 3ar(s) 

versus 

1 c:nent (s) 

This application has been submitted to the Tr:our. c. 

Shri  

Under Section 19 of the administrative Tribunal cn, i3 
It has oeen scrtiniseci with refrence to the points mei1toned in 
the check list in tne light of the provisions contained in the 
dminjstratjve tribunal ct,/195 and Central draiistrat:;e 

Tribunals (Procedure) Rules/1985. 

The application has 	en found in order and iiny cc iven 
to concerned for fixation of date. 

The ap1ifation has not been f-eund in order or the ceasons 
indicated in the check list. Trie apLicant advocate .nlj Du asked 

' 	to rectify the same within 14 days/draft ltte-r is puced :e ow 
for s1nature 	/ 	p 	 / / 

ill 	I 	 (P 
/ 

I 
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I N THE CENTRAL AI]1I NI STRATI yE TRI BUNL 

AH4EDABAD BENCH AT AR4EDABAD 

APPLICfiTION NO c1 OF 1993. 

BETWEEN 

KANUBRAI RANCfTHODBHI, 
CONSERVATOR OF FORESTS, 

VALODARA CIRCLE, 
SATYEN BUILDI1\t, RAOPURA, 

VALODARA - 390 001. 	 ... Appli cent 

AND 

The Union of India, 
Ministry of Forest & Envirornent, 
C.G.O. Complex, Lodhi Road, 
NEW DELFLL. 

The State of Gujarat, 
Notice to be served through the 
Secretary to the Govt. of Gujarat, 
Forest & Erivi rormi ent :Deptt, 
Sc chivalcya, GANDHINICzAR. 

The Principal Chief Conservator 
of Forest, State of Gujarat, 
1st Floor, 40, Annexe Building, 
Raopura, VALODARA. 	 •1• Respondents 

PARTICULARS OF THE APPLICANT : 

(. I ) Name of the 	: KANUBHAI PATEL. 
pplicant 

(ii ) Name of Father 	: RANCHHODBHAI PATEIJ. 
(iii) Designation & 	: Conservator of Forests, 

Office in which 	Vadodara Circle, 
enployed 	 Satyen Building, Raopura, 

VAD3DARA - 390 001. 

2. PARTICULARS OF RESPONDENTS 

(a) (i) Name and/or designe- : The Union of India 
tion of the Respon- 	Notice to be served 
dent 	 through the Secretary 

to the Govt. of India 

Ministry of Forests & 
Environnent, CGO Complex1  
Lodhi Road, NEW DELBI. 

- 2 - 
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L 	 (ii. ) Office Address 
of Respondent 

(iii) Address for Service : 
of Notice 

(b) 	( I ) Name and/or desig- 
nation of the 
Respondent 

(ii ) Office Address 
of Respondent 

(iii) Address for service 
of Notice 

Mem 

The State of Gujarat 
Notice to be served 
through the Secretary 

to the Govt. of Gujarat 
Rorests & Environment 
Deott, Sachivalaya, 
G ANDFfl NAG AR. 

- do - 

ce Address of 
ondent 

tess for service : 
10 ti ce 

(c) 	( i  ) Name end/or desig- : 
on of the 
ondent 

The Principal Chief 
Conservator of Forests, 
State of Gujarat, 
1st Floor, LiO, Arinexé 
Building, Raopura, 
VALX)DARA. 

- do - 

OF THE ORDER AGAINST 
CATION IS MADE 

Ler No 	 : Govt of Guarat DO letter 

No CF}1283- 18-V-i 
dated 18-1-1988 communi-
cating incorporation of 
adverse Ranrks in the 
Confidential Report of 
the applicant for the 
year 1986-87. 

LX) letter was received 
by the prlicnt on 
21-1-1988. 

-3- 



( iv) 	Subject in Brief 

2 

Secretary to the Govt of 
Guja rat, Deoarent of 
Forest and Environrent, 
Sardar Patel Bhavan, 
GANDHI NG AR. 

The applicant is a pennanent 
manber of the Indian Forest 
Service. Adverse Ranarks 
endorsed in his Confidential 
Report for the year 1986-87 
were communicated to him 
under Govt of Gujarat Deiü 
Official letter NO CF1283-
18-V-1 dated 18-1-88. The 
applicant made a reoresen-
tation vide his letter 
No EST' A/ T-7"467 of 1987-88 
dated 17-3-1988 requesting 
expunction of the said Adverse 
Reiarkse Thereafter the 
applicant has issued several 
rinders but no ection has 
so for been taken by the 
respondents to dispose of the 
representation of the applicant 
The applicant has also made 
a rn eioria1 to the Honoura.bl e 
President of India vide his 

letter No EST'T-27/27 of 
1993-94 dated 3-5-1993 but 
no action has been taken on 

Passed by 

-3-. 

the same also as yet. The 
applicant has been superseded 
for promotion by his junior 

officer and is likely to be 
further suoerseded if his 
reoresentatjon is not disrosed 
ofi OA 98/93 alongwith Review 
'pplication No 42 of 1993 
with regard to non-promotion 
of the applicant is pending 
admission with this 
Honourable Tribunal. 

- 4 - 



JURISDICTION OF THE TRIBUNL 

The applicant declares that the subject matter on 

which he seeks redressal is within the jurisdiction of 

this Honourable Tribunal as per section 14 (b) (1) of the 

Administrative Tribunals Act 1985. 

LIMITATION 

The applicant declares that the cause of action 

arose due to non-disposal of his reoresentation dt: 17-3-1988 

and that the cause of action continues from day to day. 

The applicant further declares that the apolication is 

within the limitation under Section 21 of the Administrative 

Tribunal s Act 1985. A a epa rate condonation appi I ca. tion 

justifying filing of this OA is also being filed. 

FACTS OF THE CASE 

The applicant is a citizen of India and he is 

entitled to invoke the Fundamental Rights guaranteed 

under the Constitution of India. The applicant joined 

the Indian Forest Service as Asst Conservator of Forests 

as a direct recruit on 2-4-1964. 

This application is directed against the 

arbitrary and malafide attitude of Respondent No 2 

in disposing of the reoresentation of the applicant 

regarding expunction of Adverse Rearks from the 

Confidential Report £a of the applicant for the 

year 1986-87. 

- 5 - 
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(c) 	On the basis of his brilliant nd meritorious record, 

the applicant was promoted to the rank of Deputy Conservaor 

of Forests in October 1971. The soplicant VRL S subsequently 

promoted to the rank of Deputy Conservator of Forests in 

February 1982. During the long and meritorious service, the 

applicant has held various important apoointhients. He was 

appointed Public Relations Officer on questions relating to 

Forest and Environment during the 5th session of the 6th 

40 	
Legislative Assnbly in 1982. For his outstanding perforance 

in Public Relations duties, the applicant has received an 

appreciation letter from the Government of Gu,jarat. The 

Officer has also held the officiating appointnent of 

Conservator of Forests, Research and Working Plan Circle 

Vadodara in the early stages of his career. 

(d) 	The applicant was posted as Conservator of Forests 

Junagadh Circle in June 1984. Besides the duties of his 

own Circle, the applicant also held the charge of Conservator 

Wild Life Circle Junagadh for a period of about 8 months. 

During his tenure at Junagadh, the applicant had taken up 

the huge task of extensive tree plantation along the 

Saurashtra Coast to prevent soil erosion. The applicant 

introduced a number of new irrigation and plantation schanes 

in the circle. He provided an improved type of stone wall 

fencing for the forests which proved to be very effective. 

- 6 - 
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The aoplicant constructed check dams to conserve water for 

wild life like Blue Horse (Neel Gays) which otherwise used 

to be a great nuisance to the neighbouring villages. 

The applicant also made indepth studies of the staff 

aiployed in his circle and made adjusthients to improve 

functioning. He made a number of representations to augment 

the staff in his circle and also took up cases for return 

' 	 of the staff of his circle anployed in other places. airing 

the long drawn and furious strike of the workers in the 

circle, the applicant faced the situation single handedly 

despite heavy odds against the apolicant. The applicant 

was successful in bringing the situation under control by 

maintaining a healthy raoport between the Circle and office 

of the Principal Chief Conservator of Forests and The 

Secretary Forests and Environent, Govt of Gujarat. He was, 

however obliged to convey the day to day infonnation direct 

to the Secretary, Forestsnd Eflvironment, Gandhinagar. For 

the conservation of Gir Forest, the applicant had projected 

requirnent of flying squads to the Govt. 

The perfonnance of the applicant was greatly appreciated 

by the then Prime Minister, late Shri Rajiv Gandhi and the 

the fomer Chief Minister of Gujarat Shri 'mar Singh Chaudhary 

during their visit to the Gir Forests and other areas of his 

circle. His work was also acclaimed by the fonner Chief 

Secretary Shri K Shivraj. 

- 7 - 
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the applicant had continuously earned excellent 

Confidential Reports ever since his joining the service in 

1964. airing his long service of 24 years he was never 

communicated any adverse reDarks till 1987. He continued 

to receive acclaim for his excellent performance and earned 

his promotions in his oi turn on the basis of his outstanding 

performance. 

fte aie to the expeditious efforts and ambitious scFes 

of the applicant to protect the forests from extinction, to 

introduce new methods of irrigation and tree plantation and 

to further develop the forestry and wild life in Junagadh 

Circlethen principal Chief Secretary Shri A.S. Kapast and 

the then Chief Conservator of Forests Shri A.G. Pinto were 

irritated due increased work load from the projections made 

by the applicant. TIey werc 13O J1Tod due to the 

	

O
er 	c the applicant with Gandhinaar durirg the workers' 

strike. They were also envious of the applicant' s receiving 

acclaim and appreciation from the former Prime Minister and 

the former Chief Minister. 

	

(1) 	Subseouently the applicant was posted as Conservator 

of Social Forestry, Bharuch Circle in October 1987. He was 

coariunicated some Adverse Rearks incorporated in his Confi-

dential Report for the year 1986-87 vide Govt of Gujarat DO 

letter No CFR-1283-18-V-1 dated 18-1-1988. A cocy of the 

nexure-A--1 	letter is enclosed hereto marked Annexure 'A'-l. 
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' 	(j) 	Aggrieved by the vicious and malafide act of Respondent 

No 3, the applicant made a detailed reresentation to Responden 

No 2 explaining the entire circumstances under his k letter 

No EST/A/T-7/467 of 1987-88 dated 17-3-1988, hereto annexed 

meire I At  -2 and marked Axneire 'A' -2. The applicant issued a reminder 

xrnexure A-3 dated EST/A/T-7/241 of 1989-90 dated 5-8-1989 (Annexure A-3). 

when no response s received from respondent No 2, the 

applicant issued another reminder bearing No WEST! T-7 195 

0 

	

	
of 1992-93 dated 6-11-1992. A copy of letter dated 6-11-1992 

Arnexure 4 is annexed hereto and marked A.nnexwure A-4. De to in—

difference on the part of Respondent No 2, the applicant 

approached Respondent No I under his letter No EST!T/2/4.354. 

of 1993-94 dated 30-6-1993. The letter is enclosed hereto 

exure--5 and marked Anexure A-5. However, no reply has so far been 

received from Respondent No I also. Ultimately, the applicant 

made a memorial to the Honourable President of India under 

his letter No EST/T-27/27 of 1993-94 dated 3-5-1993. Rely 

to the memorial is still awaited. A copy of letter 

Axmexure 6 dated 3-5-1993 is annexed hereto and marked &nnexure -6. 

(k) 	The applicant has been superseded for promotion by 

his junior Shri P.A. Maiwade. Aggrieved by the wrongful 

promotion of his junior officer, ignoring the applicant' s 

right, the applicant approached this Honourable Tribunal 

for redressal and justice vide 0A 98 of 1993.  The CA 

alongwith a Review Application is pending admission with 

this Honourable Tribunal 

S 



- 9- 

' 	(1) 	The applicant is now holding the charge of the 

Conservator of Forests, Vadodara Circle, Vadodara and 

continues to serve with equal enthusiasm and devo tion to 

duty despite under-going humiliation and harrassment at 

the hands of the resondents. 

7. 	RELIEFS SOUGHT 

In view of the facts and circiunstances elained in 

para 6 above, the applicant prays before this I-bnourable 

Tribunal for :- 

issue of suitable directions to the Respondent No 2 

to dispose of the representation of the applicant without 

any further delay and to communicate the result thereof to 

the applicant. 

awarding the cost of this application to the applicant. 

grant of anyother and further reliefs as may be dened 

just and proper in the interest of justice. 

nd for which act of kindness and justice the applicant shall 

for ever pray. 

8. 	INTERIM RELIEF 

.s the disposal of the reDresentation of the applicant 

by itself will not in any way affect the interests of either 

the applicant or those of the respondents, it is preyed 

that this Honourable Tribunal be r,leased to issue necessary 

directions to the Respondent No 2 to dispose of the represer 

tation as a measure of interim relief to the apDlicnt as 

a speèial case. 

- 10 - 
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9. 	2TAL_0 T 	L_ i.ti Bi J.J i. 

-- -------- - 

The app1.cant has exhausted all the remedies to get the 

adverse remarcs expuned from his confidential aeport for the 

The applicant made a deteilei representation year 1986-87.  

to the Respondent No 2 under his letter No EST/?VT-7/467 of 

987-88 dated 17-3-1988 and thereafter he issued a number of 

reminders but no actien has so far been taken by the Respondents. 

The applicnflt also approached :esponGent No 1 uner his letter 

E3T/JT_2'/4354 of 1993-94 dated 306_1 993 with copies to all 

concerfld bu no reply ha been received as yet ultimately, the 

Founrble president o[ orlicaflt rnae a memorial to the 	
india vjd.e 

his letter 	5T/T-27/27 of 1993-94 L,:tedc 3_5_1993 but the 

reply is sti.1 being waited. 

1 0. 	 dJ'C 	1.1 :dT 

The appliC' 
nt further declares that the matter regarding 

whi 	a ch this ppliclb has been made, is not 'eniflg before any 

court of' la or any other authority or 
any other Bench of this 

iT.Tonour0ble ribunal. 	
oiever, bis clica.tiOfl £ or non_promotion 

C 98 of 193 aloncwith a Review hDpliCati0fl o stamp 42 of 1993, 

is pending adisiOfl with this Honour ble Tribunal. 

11 • 	
O 6'FTJLC*' 	. 

posLa 

tupea 

cr:er, ,.io 

fifty only issued by 

dte' 	-TII23 for a sum 

Post iaster - 	is 

of 
CotJ,  
enclosed. 

12 • 3 Ca? 	fltaEX. index coritair1iflJ the details of the 

documentS for:iflY part of this application is placed at thefront 

13 	£_d C?  

fln:Ure i-. Annexure A-4 

Ann :ure A-2 nne:iure 	-5 

Rnn::ure 7_3 ncxure 	-6 
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( c)/"yethelief rtay be .eenei pprpriate 

by the H 1.. 

WIi j ch act of 1thi6ess the applicat shall 

Appi ica*t 

Ientifiea by rae. 

(D)3 $haruJa) 
AV.c1te for the Applicant 

VERI FICAT ION 

, yatubi RachhwiLbhai Pte1, working Pm 

Cnrvtr f Forests, vRinwaaxa Circle, Vaâ.dara, . 

hereby verify that the cteit frn' p ra 1 t, 13- 

are true to nj, poersomal knj1eçje ani belief a*vi that 

hav aet sw:presset any nateria1 facts, 

p1 ii,  ce : 
\- 

Date 	: 	) 13 	 Avplicaflt 

T 

The eqistrr, 
cet±l 	ritrti/e Tribunal, 
,meabai- 	ich, 



q 

G.R. bainajpnti, 
Seoret ary, 

Deer siri 

I sin desired 

No.D,O.No, 

GOVERNMENT OF GU2I .AT 
/L 	4A-& 

	

.t 	tct 1ctrti 
FOREST & ENVIRONME1I' DEPARThthNI 

'tt (tc4t, (E(! 1.(t, 	 ot C. 

Sardar Patel Uhavan. ciandh.inagar-38201a 

	

q'J.. 	 , 	* 
F' .  Date 

5L 
 

to communicate to you the following 

I. 

adverse remarks in corporated in your cou1de&tial report for 

the period from 1-4-1986 to 51--1987z- 

"11e is very Slow in disposal of paper work e.d ueede eon8tegt 

go4ding. 

His cotrprebenEionof teckir&ical metters is limited. 

H1. contributinn im tI€ field of exploring new inetnords of 

wtk is prectically nil. 

Hib is unable to organise ad motivate his subordinates for 

quick dipoal of ppr wuk 0  

runs the officies of the cirecle in a routine manner without 

a SenSe of purpoSe and direction. 

He should exercise more control over his office staff for 

quicker disposal of paper work". 

2. The gi8t of other part of the report,is th5t you were able 

to set targets for your aubordinntes officers which were 

realistio you are willing to assume reeponsibilitiee.You are 

able to tnke routine decisions. You are capable of presenting 

cases clearly on paper and in discuesionU,You evaluate8 the 

performence of your subordinte$ objectively and impartielly. 

You mpintin cordial reltions with fellow ofiicers,syipatbetic 

towards subordinates.Responsive to public needs and accessible 

to the public. You are sincere officer but your intellectual 

faculty is limited. 

--2-- 



The adverse remks inpre one ubove rtre brought to 

your notice in order that you my make pobitive efforts 

to ovrcome the short comings. 

In oese you have any reprebentat ion to make for the 

modification/expunction of the sbove adverse remarks, 

you may make it within thre e  months of the receipt of 

this letter. Any representation submitted after this 

time limit will not be considered unies there is 

8atisactory exp1atjon for the Same. 

Kindly acknowledge the receipt. 

Yours Sincerely, 

(cc p Saiajpati) 
To, 

-'Shrj K.R. Patel, 
Conservat or of Fbreets, 
Extension Circle 9  
B bar u c 
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&ub- Repreeent..tion against the 
adverse remarks for tho period 
from 1.4.1986 to 31. 3. 1987 
to Uhri. 1. R. Patel, ZF8 
Coneervttor of Yoresis, Jun.gadh 
Oircle, Junagedh...... 

to: 3T/*JT.7/ /7 	of 1967,88, 
haruoh, dated 17.5.1988. 

To, 

The Secretary to the Goverrznent, 
Poreet & !nvjronaent Dpartment, 
8 achivalay.., 
GAHI. 

ILefz.. ix) letter Not QPB/1283/18/V.'.1/dated 18.1. 
1987 from the Secretary, torert & 

Depart4ment. 

14y repreeitationa againat the adverse 

remarks are as ux1er 	. 
flL'- The following adverse remarks have been 

00 maunic at ed to 

 He is very elorw in disposal of paper work 

needs oou5i..ni goadii. 

 His oompreheusionø of technic..l matter 

in limited. 

His contribution in the field of exling 

now methods of work is pratically nil. 

He is uxiable to organie, ard motivate his 

eubordiztem for quick dipoai of paper work. 

H. rune the off icee of Oirole in a routine 

manner wit hout a sene of purpose and direct ions 

He should exercise more control o.r hi 
of f ice staff for quicker dispose), of paper work J_ 

IS 



ifo in very slo'v in disDosel of paper 
work and n.edi constant goadirg s 

I took over the charge of the Conservator 

of loreete Juna4adh Ciro1e oft 25.6.1984 and relinquished 

29.8.1987. Darind thee@ p.riodr constantly guided 

the office staff for quicker disposal of paper worki and 

trained in theie works. It in  no 	of BY explaining 

here. This f&cti can be better v.rifftd :from the staff 

on.1.y cont acting them at lunagadh. They 'woUld ( n better 

putt position to give •'videie than me. 

I studied the work load of office and strength 

of the off ice staff. I found that office staff is 

inadequate. I brought to the notice of the Principal 

Chief Conservator of !oregts, this facts and requested 

his to post some riore staff. But no aøtione were taken. 

I augmented, the staff amongst Circle and divisions 

offices and strengthen the office staff adding 2 more 

accountants, 2 to 3 more clerks and one surveyor and 

(c(r' xed the burden of 'work on each table and tmprced 

the disposal of papers. This can be verified by comparing 

the staff pattern in the office before and after I 5 

40 	took over the charge. 

Ihad reqtbeetedto the Pr mnoipsi Chief 

Conservator of Zoreatn to till, up the poet of bigistt 

Conservator of I'orests 'which 'was ar,ated for Junagadk 

Circle with view to iuzwoYe tie office 'works. Bven 

tut lot of correspondame,the same was not fil3.ed up but 

a being utiliEed by the i>rizipa1 (Thief Con.rvator of 
Yorowta even to-.da.y. 	 WY 

ia 



4 	There was a reed cr creating a poet of 

Dy.Ooneervatcs, of !orestii at ReJkot. I had made the 

propOeal to the Principal Chief Conrvator of Zoreet 

to create the same. He did not propoe, to the (overrznent 

but agreed to pot Aistant Oonssrvatcr of Woreet 

and the same woe filled up.. Thip wee done to help the 

Dy.Conaervator of Zoreate Jamriaer in hig office as 

well an field works Who, ID also looking otter the 

Rajkot d.1triot. Thi1 iuprov.nient had taken p1ws at 

y instant, 

5. 	1 held the ohorje of W1.1M Life Oirols Junagh 

at several oconfisiona amount iris nearly 6 moth • Dir ing 

who.te this period Z mnd hQld the ohergi eatiefactorily. 

The climax was at the tisn,strike of Pai.t subordinate.. 

ring the strike period also I held the ohrgo 

satisfactorily. The Principal Chlet Coneryator o orc;tg 

and Qov.rnment is aware about the same. Even Thzgh 

adverse remarks have been given to ne and oonuicate4 

to we by the Goverment. ihig in the  vlost ungratefu3. 

sveta. During the period of strike I had mad, a very 

quick r4POrt6 . to } over zn e nt w.r d the 1r inc ip. Chief 

40 	Cofl.Vator ofFozeets 0 to bring the fFAOtJB to their 

notice. Jaw how it can be said that I was slow in 

the paper works. 

6. 	I had *aintained a set of gt 3ttietiaal 

tmfortions for quick: disposal of pçer works. The net 

at suabArst informations ie attached herewith. .Frooi the 

persual of it, will be esn, that I had taken a keen 

interest for dicpoe). of paper works. In thee 	4 

V 
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aspects ojioe staff were also persued to maintain sh 

Lnf 	aat ion with them a s ready references. This 

has been done only with i the view to dispose of pspsr 

quickly. JormaUy it in not the praotioe to maintain 

wi such information at CÜO1e 1vel. 

It in difficult to give whole account for 

the trouble I took for improvement ofeoffio• works but 

the gain can be better sefl in the off ios of the 

Jungadki alxoie aitI if the staff of the offios are 

interviewed. They would be in better positions to give 

tull acocrazne of it and I am confident about it #  as 

major works are lying in the office. 

His oomi?ehensione of technical mattr 
is limited 

To ino've the technical works inthe field, 

I took the foflowin€ stepe. 

is 	 The .tcne..vsfl fenoing around the reserved 

foriats areas and grass Yiddies as per existing practice *ZS 

aonetructed in one meter at base, one meter in height 

ar 60 cm at top. This t structure by the experience is 

fourd wiak and needs constant repairs as well as in also 

not serve uaeful purpose fully fr the purpose for which 

It is created. I iritruoted the 4.0orizervators of Porests 

to conetruot a structure of 2 mt. at base, 3. mt, in height 

and 1.5 mt at top, and to see the results. It was found that 

this is better structure. This was also seen by the higher 

Officer. This ohaie has come up afer nearly 15 to 20 

years. However old 	uiitioes are still continued in 

other parts. 



- 	 At Rsfl7 places feUC1n8 $fc*LM &raae 

godown needs repairs. I gn're instruotioni to the 

Dy.Oone.rvator of Yoreta to prepare trsixh f.noig and 

dibble the e.eds. It hd 'iven a rood effect, This can be 

Seen &1 Ieghod, Gadhada, Thsbs and others grase d.pot. 

The department h..ii no remedy for this t4zy even to-day. 

Thie ham been dons by me. 

3. 	There were everinue oomplaintà about damee to 

the Mri1tUIe crop from Ni1ii1( BlUe 	) in the 

villages of LalpTxr Isluka of Jaip.g8r district. The 

Priiipsi Ohief Connervator ofrorests hd informed me to 

do so*ething about it. I vitiited the areas and directed 

I)Y.Conmervatoryof Ioreste to OOntrUOt a check dam 

of suitable design, so es, it conserves rath water ath 

yithtand, during heavy rainfall aaine!t speedy rtsoff. 

ih etruoture, 	ytruct,d ar! the Priziptl 

Chief Coervatcr of oreets VAS informed. The Crthec  

.Ooner'retora of 1ores'te in Qircle were also 

iniried to coittuit such check damr. As , resui.t of 

t i*y instruot lorts, such structures are coaming up in 

these ereas. Thip is * revision of conetructiona  

of small okwok dame whioh are nor al1y washed out 

d uriné beaVy mon po on and does not serve ar5T USe lu 1 purpose  

This oha 	has oowo up efter nearly YO years. However 

practioe of coitruoUons of email check dazc are 

still continted in other p8rts. 



4. ' 	 1aurRshtra is nostly sogro jjy *reae.  This 

areas seed more ,ojtare conservation works rathdC thefl 

planting more mrnbør of 6eed1ine. During inapeotioris 

it has been fc*and that this aspeol is  n.&..Cted and 

more eUipta!if1 is giYefl for pl.tb4 seedlings* r.1 in 

plantiijg eoedUie alan then, is a need of iauediats 

chare in itg teohr4Uc. )or oietur, oonoervatioX. 

in Bh at ii. riinge of JsAiaigar d ie •t r lot, in RanaraY 

Raze in onrgy plant at ion, t village Bordi, in 

Jirigndh dietniot, ani in aurendrknogar divtgiofl in 

BtiLdana Vil1RO near Lidi, Sev sotetUre OoUeeXVatiOfl 

prst1oes of trenøh Pring arid soil conservatiOn 

wcrkn around p1tnte were rhowfl t c tie at aff and a4opt0do 

uh soil oouirvatiOfl work- 6 were ocrried out in Vtllii 

8apex and howu to The Eol. rthe J nieter of India 

duTine his visit ard appcec;ittid. For ohanging the 

technique of planting eoedlirs ccxrreapondaD3II were aim) 

made with the principal Uhiof ConEervator of Yoreits 

hoWver no deciiofl was taken by bun. AU these 

Ohth44e had CODe up dye to uly 	ixrtareit only. 

5. 	There are ycct desert rxeas, in 8ur.n&rarD4ar 

Jarnzmgar ant in Bbavnatr dietriot. New technique 

of pepani-r kysriee like paddy field, were ehoin to t bO 

itiff and t o  dopt the 	we eo that more moiatire are 

oonzrved dvring ra1ry beat9cnt and belpe the goodUngs 

plant ed. 

16. 



The new teobnique of watewing the seedlings 

in GOSA &l xeas ttr prepkriag a small pi'te upsiaa of 

th. hiU of planted eeedl1re and to fill up the pit 

with water, instead of ewinklinq the w'ftter arotind plante 

'was ehown to the s t aff. This will avid vt'tagn of wat? 

and 'wat.xxtt will b. WX&Jxx &yailable to the plante in 

its root,one and will bc' fuJJ.v ut1ied by the planti. 

ThZ has given a good ru1'tn old old jreptiw of 

vaierii3g was sbodonad. 

I ha're tried to ico 	h' roofing pattern 

4 grang Rodown cianir th', c"r'n het8 ôgalYEtn.te 

8ixitax plpetio &eetu. The Dy.oneerVat 

of torets were infomd ard ee lccaj agent was 

oonpulted. Thie is yet to be done by prsuifld further. 

Thig will avoid wre bkrt€) of Cont ehE3Ot and 

reduoi the we1git of roof RM hovy cost of iron 

alvariise • abeet. whether Ojif Cortcervator of 

1oreti will prie further t 

The krirkcipa1.(3hi*t lonsarvatcr o1oreete 

and the Oh1f cnrva'tor f loree'ta have tried to 

irp1tt 	gorze of euial  a€ouri'ty t.iouh 

pin1atiol'a which hia b,n raotiaUY failed in Agfl*Yi 

villaRe of Rjp1pla Uout AVjS ion In Girnar forests 

of .Tur*db digtr tot • Thc. Dy.Conaer7Etor otPoreets 

junaguidh afl I ht d inf or n' e d that. t hit! i-a not a d sir abi e 

to 1.ilec1ent In thoEle  j.roi • Even thoh they 

heve triad tbi" 'Gest arzi inuttcd t 	1opt the same. This 

eho1z thir iircn; ohriiion f t 	ii.cl aatter. 6_, 

14 



r' 	 I h&ve submitted tho popoa1 fcr 

1 	fla€eaen1 or SrQan viddise und diü riut ion of grail 

from godowii thrcgh different aenoie. They haYs 

nt takeu my deciaion and not lppOaOh to tbGovermt 

yith any 4ieoi3ion. 

10. 	I heYe ffuggentod sayeral ehargea o  in 

irigftte'd p],intt1on in Xo4hulPur villa%e near 

Chotila, prert±n Q pare plot of neem treei at 

Surodmnaar, N,rjr rnlrHery ait, iniproveosrit of roads 

&It to 9=eet rnotf of wit ar by a omruot 1,g oheok d&i 

In rvilaen in te U ir /,reitt. ThI.' til uhoW my 

interrt of improving tne field 'works. Theae GLI1 will 

roTe whether I have orpcehension of technical 

nat rr 44'et.  

I' 



Hi4 a itribut inn in C-10 field of orploring  
nw method In praotjagflj xjjj - 

i or hjr 	dVr',  

c 	r,  c1;x so ir 	ruber 

t i:' 	nc  

H ry3 'F Y "Ixcll 	Ir. :utne 

wazi jj ' 	urpo and drctIot. 

	

It i.e b,ttr tho oojfl.i(n c 	tL 	L. 

Con.eprvRtcr 	 Jurn,adh Cjrj, 	obtajnGd in  

tho9e rpoc, 11r.jai ?ly ft* rn 	Wc1 	iU 
nay-rn •ot].,v  q11r 	 Phi-jr r(I .,Txj1'4t3 wU b 

repl,y for 	p'"i fleji rf uty r,1yip tue 
12 	thqy f1t 	br.i't ry 'rcr--iiy- , it 	ri'rwiJj be 

Cc  

& yper anvr of thir 	tr c'iy rp1iin 
t} i 

He iLm UbLu to 	 afl LOtlVa1e hid 
. of 

Tha-g jg 	jp 	o 	r1.1rip tc, U'' tf'f r.f Jurj.dh 

Uiroj,e • It I ti ii.r t 	L . 	c 	act€d 	 icued? 

aboit thin aJv. 	 b.1c- .p 	t•y 	: ' .cc iv.d 

IS gudi3O anä ir.ru' £Jna Jiu 	 w€'tir 1 

bensfitod or zic, -.ir reiIr iy h 	on ceá a* fir1. 

ni 1 	t 1.  

I har€ noin. 	to .'a • 	-z ;Lt 	loru: 	v r:r prc 

fl1j) C3Ii( 	11C cO:c-  c 	' 	rcpLi Cl' 'Lld- 

no 12urirr 

11 
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a1f priea1 ieport of the year 1986.87 

&y kindly be pued. It will be eoai that exuot 

oppoaite to it adverse regarkL1 hki-re been writtun. It ehov 

tzaat kio Qarue have boeri writterA ke,pine the person in 

view and not his iork. ohti 	new has been added then 
It 

have ncn±d 	1.r 1-!t3lf 	ippratiale, 'Thic ah' 

deliberat e pOtiOLt3. 

I submit the docujnte ix 3 patrj in support 

of what I have mertioned ibo 	(1) F*pers pertaining to The 

11prov',Lnen-t of off ice worki (2) Instructions on teohnioal 

work8. (3) dtatistical Iorrttirr. In t'tote major 

works lie in the office an well as In fielda. If they are 

erasined The oorreot pictures will be available. The 

overnnent 	reqU&3atcd not to *spM4dx deperd o adverse 

remarkg but to verlfr the facts and coie to a conclusio. 

In view or this 	it is requested entire adverse 

rcuarks *iiq be viewed ,,s mentloned above and the 	CaI1 e 

ay kindly be .xpune* from iy oonfidontial reportr of 

the year 1986.87 anl I may kindly be iYrforced. 

(KR.iiL), 
Ocnervtor of I'Or?tt!, 
aooiai 1?orestry, bliaruch 
59, Bhruçupvr tcebty,Bharuoh. 

14 
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f) 

b;— iepre.entst ion e€ainzt the A) 
adverse remarks for the period 
from 1.4.1986  to  31.3.1987 
to Shri K.R.Patel f  I.F.B. 
Oonarv.itor of Yor.sta, 
Junagdh Cirolrj, Ju*igadh. 

Not !$T/t/T.7/ ('1) 	of 1989,90, 
Bharuoh d*ted 5.8.1989. 

Tot
• 	l?-Lt (7'1 

The Add] • Chief secretary to the 0 oYerflne nt, 
Poret and Rivirncnext Daparta*nt, 
8qOl1iYelya Blook Not 14, 

Ref ill  D.C. letter Not 0FR/1283/18/V1/ 
dated 18.1.1987 from the 8eor.tary 
Poret and Bnrirounet Depctrtrnett... 

I had aubitted xoegnary rpreaentation 

gainrt the adverse remarke a1orwith nsoesssry documents 

in three parts Ylde this off ioe Confidentiji. letter 

'oz 3t/JT.7/467  cf 197.L38 dated 17.91988. 80 far 

no roply has ben roeived by !%e. It i tharefor., 

eqUeit ed nea eese7 aotions my kindly be taken eerly 

ard I muy kin5ly be infried suitably at your erliest. 

1ope the same, 411. stisty you, goii 

through roorde suxitd to you, and find Lau.te with 

the persons 'who have written the rtaprks. 

'cLLt 	( 

MRHrrA/5869 	- 
Coneürvator of Frete, 
cc ial Forestry 

0 

M. 
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Sut4— Adverse reark, 1.4,19*36 to 31,3.1987 ' 	 in tk* cw1durtjj rapoit of 
hri, .R, Pat1, 1F3 Conservator of 

N ed Al E3T/ T. 7/ 	 of .1992, 93, 

To 	
Z3h-h d3tod (. 11. 1992. 

The AddLtL08j Cb1i! Sox-etry, Pore,tj & Snviroraent D#prthorit, Son tVaL.y., 
4Ac.Lj, 

R.f,.... Thi a off ice Lotr (vtj rnou 1ur No 134 (i qR tod 23. 9.j99, 

X hd subit,d y r4P1)ntttn cjii Ln It the 
adverse reu 	c)zzLr1ic.5J 	w vL:i ti, ecrftry 
to t* Fret5 alj(4, Ev Lr.i 	f'tp 1rtL1ent t). C. 1ette' 
uuber crR/ 126 3, 	V_ I 	vide this off itter ruber 7T/a/T.7/467/ dated 

17,3.19 	50 tar 
no repiy hs jwvjr oc: 	tc.,t 	t0 

2. 	I hnd t 	 aLu ny prootj vide tti 
office Itt.r P,z /MHx/T.7/ 117/ dtj 22.6,1991, So far 
ne rpiy or thti' &r trr 	 Lveri to jas, 

It t: 	 i u1t-, - 	dj9j 	of Govrn.t 
, ty kth'1y 	r.ot(Jd to 

o.f 
Soti 	reat.ry Circ1e,,p 

/ 

Copy cuttd to t 	h1 	'ccretry to the Goverflxurt of Oujrt 	O1iva1uy, andbijugsr tith 
roferonco to this •ffica Thttr nutther oltud in the rlefer."Ce for favour of irLortjon 

Copy iiUbm ItWd to th-0 PrircipaJ Ch[ef C(z1cervator 
of Foreata, &u.j.r,t Statip Vad, 	,jith refer'I)c, to 

	

this effico lOttar ro- ctt 	in t 	raferen, for favour of 	 actjor. 



- 
ct 

Office of the 
Conservat0' of Forests, 
Vaclodara Circle, VadOdafl, 
S5 Uyen Chambers, 2nd Floor, 
Fratap Uoad, 1aopua, 
Vadodar3901 (Gujarat). 

No.Ttf1 !/ 11 3Y( /of 
19934. 

	

Dated : 	' 	Juy, 1993. 

To, 

The Secretary, 
to the Government of India 
Iporest & IvirOnflaent Depar11Ient, 
?ryar8fl Bbavan, 8th 	oor, 
C.G.O. Colex, Lo.t Noad, 

j1PPO. 

Sub : Adverse enharkI3 in the Confidential eport o 
Shri K.R.Putel, IE., Conservator of Porets 
for the period from 1-4-1986 to 31-3-1987. 

The GovernIfloJt of Gujarat bad comInticated to me the 

adverse renrkB vide D.O. Letter No,CP1 12831 V1, dated 
1811988. I bad submitted my representation atht the 
adverse remarks vide letter NO.T/A/T.7/467/ aruch, dated 

17-31988. So far Government of Gujalat has not ta1efl any 

decision on my represeflti0i], inspite of repeated reqiSt. 

Lastly I had submitted an 	9e2 TO TUE MOST HONCURA3LE 

PRIDT OP I1DIA. Tbrougtl proper channel. The copieB 

' 	are attached herewith. 

Eom the perusal of the reiiirks, it will be seen that 

they are written with prejudice mind and vindictive in 

nate. No
aay 00urneUtary evidences bad been also given,  

	

All the rerirks are vagues, 	
iselesS and of ftctttiOUE 

nature and opposite to the worka I dtd. 

	

my office and tocbfltc 	ior1cB are ot hidden from the 

st±'I 
wherever I have worked both in offices and fields. 

be 	cai] he vertfied on the 5pt. Those will be better 
same  

osiOl1Y about my works, ra'uuer thai] my self praise on 
1fl  

øaper. 

0 
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tPending disposal of my representation, the Government 
of Gujarat has given a promotIon to EV Jior arid had done 
me fu.rtLaer in justice. With, this view I have mce this 
appeal to you for decision. 

Yours faithfully, 

7 

K,R---PL ) 
Conservator of Porets, 

Vadodara Circle, 

Copy su'mitted to the Chief Secretary to the Government 
of Gujarat with roferere to the letter iJo.A/EST,'T,7/95/of 
1992-93 dated 09-11--1 2 and No, IT/T.21/27/of 1993-14 9  
dated 03-5-1993 	opies attached herewith). 

Copy sumjtted to the Secretary to the Government of 

Cujarat, General Admtnistnjtiou i)epartment, Sacbivalya, 
Gandbinagar for favo.ir of necessary action,. 

Copy submitted to tb 	Udittonai Chief Secretary, 
to the Government of Gujarat Forest & ivironment 
Department, Sachivalaya, Gandhfoagar with reference to 
above letter for favoux of information. 

Copy submitted to the Princinal Chief Conservator 
of Pores-ta, Gujarat State, Va. cdara with referenco to 

40 	
above letter for riecosaacy actiou, 



h 	Oj( 

o: flhi T,: 	ni;' 	, 	• 1 zmrrntr () fl lbro7trg for tL 
on ad from 0 1- -195 to  

-n CIT.t,4  / 	7 	/o 
d a 	

199, 
uurn, JThtc 	 O LO 

e TQ 1.d Oflt of tl)Q 	

( 

i t  int : L, Lnp to ouLt that I had a oon jOO-tnd 	
rernr-1 for the perfod 

31-3-1937 vfd0 SacroUry in He Thruj; AIvroflr. 
C'fl,r 

GOVorflrler)t of gup,,t, aa1L an -ar, D. fl Letter 
J0 C-: •/l2m-j - VI, dated l3-l-lann 

	

I had Onnittor11 	__TfltJ-n 	on :tiy't tL fl(pr rennr1 	Vid Lt- 	: /:/ 7/ 7/rfl( 	dnHd 17 -3-lnrr to the 3 ocr otnry to I) a nora L prH Oflmfl 	oan u 
Govormhent  

	

of Gnnrot, tn 	an a 	to e)flfl ,a 

I had OU)Llitt0 

 Dharuch, (flth 3—l°Cn 

	

I had cukdtiqu a fl-j ' 	a:d n a fl. an 	 a of Ly PXOLlotjon vd L nb-: 	
o A/ 3 ./t .7/li77tir aah, 'nHd 

22-1991. Lantly I bn 	
7/ 

95/}iori 	drited 09_11_1nn2 

So for no dece000 hnaa ' roi bakan and co:- 
	to flc 

y the Govorns:ent of Gu; n. n 	ah In np on an oh E, I:-  loon in iy pYonnt ion 

I 	thcrafor0 
9 1aat ,n - '-  - t, "l 	H, norit to 'na a- 

appeal for your 1:fnh. anna: 	a on n , 	2 nr tan. 

Ioat eOaCCtfflhl)r 

Lp C) 	
aura 

: - 
,- 

a or 	
''•, 
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COPY snmitted throu2h irofler channel to the 

Principal Chief Conaervntor o2 2oren -t, Gujarat tate, 

Vdodara for oni,.axda trnj 	aaor) and ne000rnr,r 

Advanc C cony a 	t U ed 'U a tL a t dd itiorial Ch io:r ocr eta r:, 
to the Poxeat : TIMrorJLon'U UCDO 	OIJt, ThCLJ 1VOLflfl, 

G a n d h imgar. 

Copy Submitted to 	the 	htniatr', of iernonr)e1, 	Pulic 
Grievence & Penaton (De)artxont of Feraonnei 	Trainth;, 
New Delhi) (throu,h proper chnnnc1. 

~ of 
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;[ 	 Cotrrtsii 
 

11 	T1 7 cTR; M  x. JJi 

-t 1L1 CCN 	F 99 3 

Af 
i,çut 	. pAPa, 

C 	 EiVtR0F LR3P3, 

.LJ 	
TV1t'T 

c1.Cr 	.j £\ '.4. 

S ATY 	ai: L 	G, c1:U iA, 

VALDARA_ 390 001. 	 ...•• '-piicant 

CA 

 

Union of 1ni, 

	

I 	 Ninistry of Forest & n.rcnmit, 

CGD Crnp1ex, 	oa:L 

2 	Tj 	Steite of ( iJtrt 

(ctce to be served through th 

iecretcirY th the Cbvt of QijiLrat, 

Fo rest & 	 t Dertt, 
3acl- va1ay, GZD1flflAGR. 

3. 	The r ririd.pai Clii. ef Consrvthr 

of Forest, 3tt of Qijrat, 

1st Floor, 40, 	nexe d1ing, 

	

OlUTij, VA2RA: 	 •,•• Repoents 

CR LigN C L C S 

1. 

	

	Th ,eoner sutrits tht he has fiie3 

the Criç4njJ. ''ik cat-ofl 10 _f 1993 for iSstl e t1i  

of c3rectoflS to the t(sLon1ents to isose of 

hi. s rer reserittiofl for euncUon of avrse rnrks 

erltor: ir hLs 	nfi 1entia1 	port Eor tht3 year 

1986-87. 1'he s.toner stbs that he is filing 

titis i'ce11anaus ip1ica.on ulongwith an.15 In 
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port o the ave rcen.ofle or! ginal applicatiorl 

rE1e3fl9 tIs tbnourhie Tr[na1 th 	n3!Dfle the'eiay 

in f1ing the (A 

2. 	The up;1icnt firther tdtes thet he W&iS Ci)rflfl1UfliCat5 

jnaoratofl of certain adverse rnarks in his Qnfi oa enti-a1 

Rort for the year 1986-87 ur:ior Gverrirnent of Gijrat 

) letter 10 CFR_1283_18_V_1 ate 	i8-i-8 (ne,1re 	i 

to the CA) •  Tie a!plicaflt rnaie a' rerr'er'tit!ofl bD the 

esroflefltS Eor CXrUflCOfl of the sal 1. rETarks from Fds 

n fi efl ti al Rort un:1er his letter lio 11 ST/A/T_7/467 of 

1987-88 dated 17-3-1988 (?'ifle.1re 	2 to the  

dso issuei a rninder dts3 5-0-1989 (flere k.3  to 

the o) 1u t i3 	no response was received fmm the 	den 

Threaftc-r, the peti tioner was nei ther 	inicte any 

e -1vere ra'z1s in hi 	nor any off! cer junior th him 

was nromotei til1 1991. He, therefore, believes that either 

ri1r 	heV bCTX1fl qo 	r they have becre 

L 	otJv 	 :r;j ol ti. 

waing for 1s rromotI0n. &it te the ir:rize of the 

pet tioner, his junior Shri p.A. Malwa'3e was rromoted to 

the r.øst of Adc3.iti.onal Chief Conservator of Forests in 

?upst i9i. The peti tioner acaifl ma9e rreseflttiOflS 

an ,i issue1 rinders against the a3vrse 	iars and against 

the n romo tiOn of hi s junior 1.n t he coul :9 not recei ve any 

re   	ae?o 	ofldeflts.  

3. 	The L::etL tioner, thereatfter, fi 1 e :1 CA 98/93 for 

epunctionoLtie 	virss rinark 	; :'e1l s agi rist 
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the ;romotiri cf his j r1jor i qnorinq the reti tLoner 	r 

rromotion. CA  98/93 alongwith Reviewrlicaon is 

presentlyering anicsion 4th this libnourable Trithnl. 

As the cause of action with regr 	eçuncton of a±lverse 

remarks is barred by limitation, th r:etitioner is fiiinq 

a se.arte CA  lorgwith tiits A for issue of iirections 

to the Respoents to 4s,osrz,  of the rej'reserltaton 

dated; 17-3-1988. 

A the i:etitioner had excellent CR5  ur:) the year 

1985-86 ani because he wu1 not he igored for promotion 

when 1-is reresefltation was enng wnsideration with the 

es1ondents, the retitioner had no aporenhension that he 

oDuld be ever sUperseded for promoon under such 

circumstances. He  therefore, kept on waiting for his 

promotion on 1-is turn witheut resort th irproach any oDurt 

of law. bwever, the subseq.ient illegal promotion of his 

junior was a 1it from the blue for tim against which he 

rornp ti y ap roiached this bnou rahi e Tn }unal vi do CA  98/93 

ihichis ënd.ng  anission with this ?bn'ble Tritunal  

alongwith a Revi0w cplication. 

In vi4iv of the forein g facts, the peti tioner sumi ts 

that he ha suffidt cause for not approaching this 

bnou rahi e 	bin al fr r expun c tiori of the adverse rn ark s 

from his CEt  for the year 1986-87 and therefore, the 

p eti tioner arl roaches this Ibnourehlo Tn bjna.1 for con natt or 

of the.  dely in filing the actmnpianying CA for issu of 
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irectiors to the Respondents to 	spose of the petitioner's 

representation cateI 	17-3-19. H€ce the pe-tioner 

praYs before t1L'3 nourale Tr1bin1 to he pleasei to 

(A) 	allow this Miscellanec>us çplication. 

() 	coflDr1e the ieiay in filing the Ca)rn)aflflg CA 

awara cost of this NA to th 	'a tdol (ipflhi( - r1t. 

;awari any other and Sirther reliefs as may be 

c)nsLer3 ptoper in the intsrest of justice. 

An d frr which act of k1r1ness ani justice the ppli cant 

shli Ibr ever pray. 

lace 	 rP11 cant 

Date : 

- 

A1t ca te fr, r the an? i can t 



cç2O 	
• 	

, 
ffPi b4-T 

f/ ` - 7_0~1 
I 	 .1. 	 i'TL, 	nserv: :or of Torsts, 

'Voadoara c'; c le V, do ery verify tat te 

cootent of th,.s P 11c,ceilanus n'lication :or 

conconition oi delay in filing rr' OrIginal .\oplication 

for issue of directions to te tesoon ents to f!sr'ose of 

y rerresentation d 

 

tel 17-3- 988, re LJU? 	rj erson. 
kRy 

NO1AR1A 	knoz1edge aH3. belief ..nf that I have not suoressed any 
lTT1 

iterLal fac z. 

çr :, 

1I 

NOIARmL; 
17' 

place ; 	vadøara 

'Eeptefl)her 1993 Date 	: 

.Ie*aniy Affirmed Dec!a red 

VIA ( 
1.A.Desaj 1 	i' 

Narada. Baruda 
\ofGuj.aL'j 

QC 

£ppctc?r\ mny 

fr. 	r 	y 

Ali 

/J 



vrnnt ( iij.rt, 
Z r&.bt A virnment ertrient, 
Urier 4o 

chiv1iaye1 	rthinr. 

• 

diri 1.. i etej. I, 	n rv.It4r if r ,orestz was coanjniot 
f11owin *tdverse rerka £nccrpor'ated in his ccrnitG.ntial r*port.  
fr the yer 19t6-7 wiLer (ovt.  
1 • 	.lio is very slow In dis?osal of uper work &z1 neda Constar 

2, 'iis comprehervions tt tecrtic1 matter Is liziitd', 
'his ctritutin in tte field of •xplorrtg nw ethods of 
wr is pMCtiC&11y dl. 
he is unb1e to ornj.se  and etivat. LLs subordint.s for 
çuic& iispoa4l uX pcipor work, 

. 	he runs the offices of circle in a ro1jtine tanner w1t6o.4t $ 
sense of rrosa hind direction. 

6. 
 

he shuu].d ez.rcLa* more control over $.a office staff for 
q.U.cker (i$?oL*l of 	i'ork. 

gj 	atel has repmoonted to GaverrAaent under his Lctt 
di.ted 17.3988 to .xp.n.e sbov• dverse r.srk C 	uctcd to hi 
Zt.r crefu.1 "naldor&zionv  (ov,rnaent 1a dec.tdd to oz*nc 

the fo110win s4verse r.arks sn r.tiin he 	j.inir adv.rs 
rks in his cenZid.ntjal r.ogt, 

'His cnt?jbatjofl in the field of ox,?'Aoring new methods 
of woit is prctic4 nil. 

Acccrdtnly, Governwnt erder tt the eb<wo said adverse 
rerks MiW be exj unje4 and the rest 'h.1d be retained in 
cuntid.ntia.1 r.ort of bri 	t1 fj' U.e ye:r 19-67. 

y order wW in the nn• of the 	of Cu3ar:, 

; 
A.aputy 5.cretzry to ovt. of Cujarat, 

VGnt cprtent. 
I  

ibri K.R.  &te), L, 
Consprytor of iorests, 

"'- 	Vadodar ircI., Ved odIre. 
&v' 

1J 

Sbri fl e . Vi4shnv, rinc.i?l Qiiet Cn eritr of ror.et, Guj r..t .tt, Vadod.ira, 
(-\zf 2, The 4y.ecret.ry to uit. of 1ndt, ;initry of tnvironrtous  r.s 	'rysvran eavan, C lei, I o&t fl Now i.e 1i 

C.R, 	1e ut 	i K.. 
'e1uct lii, L-3r. 	

T 


